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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A NO. 488 OF 2025
IN THE MATTER OF:
ANKUSH SINGH ..APPLICANT
Versus

DISTRICT MAGISTRATE AMBEDKAR NAGAR
& ORS ..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 4 I.E.
DR. ASHOK KUMAR SMARAK INTER COLLEGE
— ol AVPAR OMARAK INTER COLLEGE

AND PUBLIC SCHOOL

MOST RESPECTFULLY SHOWETH:
1. The present Original Application has been filed by

the Applicant alleging encroachment and
discharge of untreated sewage and industrial
effluent along with solid waste in Tamsa river in
District Ambedkar Nagar, Uttar Pradesh. The
matter is pending adjudication before this Hon’ble

Tribunal and is now listed on 11.03.2026.
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2. That this Hon’ble National Green Tribunal vide

order dated 22.09.2025 was pleased to issued
notice to the Respondents directing them to file
their respective replies. Pursuant to the said
order, the present reply is being filed in

compliance thereof.

- At the outset, the Respondent herein denies each

and every statement, ' submissions  and
contentions set forth in the Original Application to
the extent the same are contrary to and/or
inconsistent with the true and complete facts of
the case and/or the submissions made on behalf
of the Respondent herein in the present Reply.
The Respondent herein further humbly submits
that the averments and contentions, as stated in
the Original Application under reply, may not be
taken to be deemed to have been admitted by the
Respondent herein, save and except what are
expressly and specifically admitted and the rest

may be read as travesty of facts
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4. PRELIMINARY SUBMISSONS.:

4.1-

4.2.

4.3.

That the present Original Application filed by the
Applicant is misconceived, frivolous and devoid of
any factual or legal basis and has been filed

without any proper verification of facts.

That the allegations made against Respondent
No. 4 (Dr. Ashok Kumar Smarak Inter College
and school) regarding alleged encroachment over
the flood plains of the Tamsa River are false,

baseless and denied in toto.

That the Applicant has failed to place on record
any scientific study, government notification, or
official demarcation showing that the land on
which Respondent No. 4 is situated falls within

the flood plains of the river.

4.4. That in the absence of any official demarcation of

flood plains by the competent authority, the
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allegation of encroachment is purely speculative

and legally untenable.

5. FACTS OF THE CASE:

5.1.

5.2.

That Respondent No. 4 is a lawfully established
educational institution (School and Inter College)
which has been operating in the area since the

year 2009.

That the land on which the school is situated was
legally purchased through a registered sale deed
executed in the- year 2007, much prior to the
filing of the present application. The True Copy
Of Revenue Record of answering respondent
is annexed herewith and marked as

ANNEXURE A/1.

5.3. That since its establishment, the institution has

been providing educational facilities to students



5.4.

5.5.

s

in the region and is functioning in accordance

with applicable laws.

That Respondent No. 4 is fully compliant with
environmental regulations and has obtained valid
Consent to Operate (CTO) from the Uttar Pradesh
Pollution Control Board. The schoal i.e. Dr A K
Public school has valid CTO which is valid for the
period 27.11.2025 to 31.03.2030, whereas Dr.
Ashok Kumar Smarak Inter College also has valid
CTO which is valid for the period 27.11.2025 to
31.03.2030. The True copy of the consent is
annexed herewith and marked as

ANNEXURE A/2 (colly).

That Respondent No. 4 school has also installed a
40 MLD Sewage Treatment Plant (STP) whereas
the inter college has installed a 20 KLD STP for
proper treatment of wastewater generated within

the premises.

315



316

5.6.

5.7.

5'8'

2

That the treated water is disposed of in
accordance with applicable environmental norms
and no untreated sewage is discharged into the

river or surrounding environment.

That in the inspection conducted by the UPPCB,
no violation of environmental norms has been
attributed to Respondent No. 4 by the Pollution

Control Board.

That the Applicant has merely alleged that the
Respondent No. 4 institution is situated within
the flood plains of the Tamsa River, however no
official flood plain demarcation has been carried

out by any competent authority yet.

5.9. That in the absence of such demarcation, the

allegation of encroachment cannot be sustained

in law.



317
q

5.10. That it is respectfully submitted that several
other commercial and residential establishments
are also situated in the vicinity of Respondent No.
4 School and have been functioning in the area
for many years near the Tamsa river floodplains.
However, the Applicant has deliberately and
selectively chosen to array Respondent No. 4 as
a party in the present proceedings while ignoring
numerous similarly situated establishments on
Tamsa river. This clearly reflects the mala fide
intention of the Applicant and demonstrates that
the present application has been filed with an
ulterior motive solely to harass Respondent No.
4, rather than to address any genuine

environmental concern.

6. REPLY ON MERITS:

6.1. That the contents of Para 1 & 2 does not need

any reply from the answering respondent.
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6.2. That the contents of Para 3 are denied and

6.3.

submitted that Respondent No. 4 is a lawfully
established educational institution. The answering
Respondent is fully compliant with environmental
norms and has obtained a valid Consent to
Operate (CTO) from the Uttar Pradesh Pollution
Control Board, which is valid from 27.11.2025 to
31.03.2030. It is further submitted that
Respondent No. 4 does not discharge any
untreated effluent into the river and has taken

adequate environmental safeguards.

That the contents of Para 4 does not need any
reply from the answering respondent. However, it
is denied that Respondent No. 4 has in any
manner caused obstruction, encroachment or
environmental damage to the river ecosystem as

alleged O.A.
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6.4. That the contents of Para 5 are denied and

6.5.

submitted that the allegations made in this
paragraph are vague, generalized and denied
insofar as they relate to Respondent No. 4._It is
submitted that the Applicant has relied upon
newspaper reports and unverified local sources,
which cannot be treated as conclusive evidence
for establishing environmental violations by
Respondent No. 4._Respondent No. 4 reiterates
that it has never discharged any untreated waste
or effluent into the river or surrounding

environment.

That the Contents of Para 6 are denied and
submitted The contents of this paragraph
regarding alleged widespread violations are
general allegations against various establishments
and no specific violation has been attributed to

Respondent No. 4.
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6.6.

6‘ 7.

/R

That Contents of Para 7 relate to the statutory
duties of the Uttar Pradesh Pollution Control
Board and other authorities under the Solid Waste
Management Rules, 2016 and therefore do not
concern Respondent No. 4 directly. Without
prejudice, it is stated that Respondent No. 4 has
always cooperated with the regulatory authorities
and has complied with applicable environmental

NOrmes.

That the Contents of Para 8 need no reply from
the answering respondent. However it is humbly
submitted that Respondent No. 4 has not
committed any violation of environmental laws
and therefore the question of action against

Respondent No. 4 does not arise.

6.8. That the Contents of Para 9 are vehemently

denied insofar as they relate to Respondent No.

4. It is submitted that Respondent No. 4 is a



6.9.

13

lawfully established educational institution which
has been functioning on land purchased through a
registered sale deed executed in the year 2011.
The Applicant has failed to produce any revenue
record, government notification, or scientific
report to demonstrate that the land of
Respondent No. 4 falls within the flood plains of
the Tamsa River. In absence of any official
floodplain demarcation by a competent authority,
the allegations are wholly speculative and

unsustainable.

The Contents of paragraph 10 are incorrect,
misconceived and denied. Respondent No. 4 has
not carried out any activity that causes
environmental degradation. It is further
submitted that Respondent No. 4 has taken
adequate environmental safeguards and has
ensured proper wastewater management within

the premises.
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6.10.

6.11.

6.12.

)4

The contents of paragraph 11 are denied and
submitted Respondent No. 4 has not carried out
any activity that has caused obstruction to the

natural flow of the river.

The contents of paragraph 12 are denied insofar
as they attempt to implicate Respondent No. 4 in
alleged pollution of the river. It is submitted that
Respondent No. 4 has installed a 20 MLD & 40
MLD Sewage Treatment Plant (STP) within its
premises for proper treatment and management
of wastewater generated within the campus. The
treated water is handled in accordance with
environmental norms and no untreated discharge

is released into the river system.

That the contents of paragraph 13 are misleading
and denied. The Applicant has relied upon
assumptions and without any scientific study or

expert report establishing that Respondent No. 4
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has encroached upon the river floodplain. It is
submitted that no floodplain demarcation exercise
has been carried out by the competent authority,
and therefore the allegation of encroachment is

legally untenable.

That the contents of Para 14 are denied and
submitted that respondent no. 4 has never
dumped any solid waste near or inside the river
Tamsa, Infact respondent no. 4 scientifically
disposes off its solid waste with the Nagar Palika
Parishad, as the respondent no. 4 also regularly
pays the Nagar Palika Taxes who comes and
collects the waste on a regular basis. Alongside
this, the respondent No. 4 on 05.01.2026 has
made an agreement with the Nagar Palika
Parishad Akbarpur for cleaning, collection,
transportation and scientific disposal of the
sludge, Septage and other waste, on regular

basis. The True Copy of the Nagar Palika Tax
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Receipts along with agreement dated
05.01.2026 is annexed herewith and marked

as ANNEXURE A/ 3.

The Contents of the Para 15 are denied. It is
denied that if there have been any action on part
of the administration in the past, same has
always been left without conclusion and without
taking any remedial action including directing
closure of such establishments. It is submitted
that the Answering Respondent has at all times
operated in strict compliance with all applicable
environmental laws, statutory consents, and
conditions thereof. The Answering Respondent
has always cooperated with statutory inspections
and has provided all requisite information and

access to authorities, including the Respondent

Uttar Pradesh Pollution Control Board.



6.15.

6.16.

6.17.

17~

The Contents of the Para 16 are wrong and
denied. It is denied that the inaction of the
Respondents is continuing till dated and leading
to continued deterioration of river and its
ecosystem. It is submitted that the Answering
Respondent has at all times ensured that its
operations do not cause any deterioration of River

Tamsa or its ecosystem.

That in response to the contents of the Para 17 it
is submitted that no damage or harm is being
caused by the answering Respondent to the river
Tamsa.

The contents of the Para 18 need no reply from

the Answering Respondent.

7. REPLY TO GROUNDS:

7.1. That the Contents of Para A are denied and

submitted that the answering respondent is a

lawful established institution who fully complies

with the environmental norms and has always
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7.2.

7.3.

7.4.

| ¥

cooperated with the regulatory authorities. The
answering respondent operates with valid
consents and agreements and does not contribute
to degradation of environment in any manner
whastsoever.

That the contents of Para B-E are denied and
does not needs any reply from the answering
respondent.

That the contents of Para F are denied and
submitted that the answering Respondent has
never discharged any untreated waste into, or
polluted, River Tamsa and will also ensure the
same in future also.

That the contents of Para G-M are denied and
does not needs any reply from the answering

respondent.

8. REPLY TO PARA 19 & 20:

8.1. That the contents of Para 19 are denied and does

not needs any reply from the answering

respondent.
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8.2. That the contents of the Para 20 are wrong and

denied and submitted that the Answering
Respondent has not discharged solid waste into
River Tamsa, and no continuing violation or cause
of action arises from its operations. The
answering respondent fully complies with the
environmental norms. Therefore, there is no
cause of action that has arisen against the
answering Respondent herein.
9. REPLY TO PRAYER:-
The contents of the prayer of the O.A are denied and
- humbly submitted that this Honourable tribunal may
kindly dismiss the present Original Application.
Respondent No. 4

(Dr Ashok Kumar Smarak Inter College and

School)
Through )

New Delhi
Dated:%..03.2026 /%/W\”ﬁ( &W
Shariq Abbas Zaidi nsi Chahal

Advocates
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A No. 488 OF 2025

IN THE MATTER OF

RNRUBHUSINGEE-* <~ - = S5 s Tl APPLICANT
VERSUS
DISTRICT MAGISTRATE AMBEDKAR NAGAR & ORS.
e ....RESPONDENTS
AFFIDAVIT

I Renu Verma, Director of Dr. A.K. Public School at
Meeranpur Akbarpur, District Ambedkar Nagar, Uttar
Pradesh:-224122, presently at New Delhi do here by
solemnly affirm and declare as under:

1. That I am the Respondent No. 3 in the above noted case
there'fore"I am fully conversant with the fact of the case
Iam competent to sign and swear this Affidavit.

2. That the accompanying reply has been drafted by me
from the instruction of the applicant and the same has
been read over and explain to applicant and the same

/V are true and correct,

. That the Contents of accompanying Reply be read as part

o VAR . : W l
“‘-\_j'jn]’and parcel of this affidavit as the same are not repeated
* )

O\;/ herewith for the sake of brevity.

-
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DEPONENT

VERIFICATION -
Verified at Delhi on this u‘d%y%‘c 2025 | 2025 that

the contents of my above Affidavit are true and correct to
my knowledge and nothing material has been concealed
there from.

e

DEPONENT

CERT!FIED THAT DEPONENT
Sh.Ms.........
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s s Uttar Pradesh Pollution Control Board

e\"‘g"f ’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : GREEN Application Id : 34539211

254997/UPPCB/Faizabad(UPPCBRO)/CTO/both/ AMBEDKAR Date: 06/12/2025
NAGAR/2025

To,
M/s
DR ASHOK KUMAR SMARAK INTER COLLEGE

TAMSA MARG MEERANPUR AKBARPUR,DISTRICT -AMBEDKAR
NAGAR,224122, AMBEDKAR NAGAR,224122

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to DR ASHOK KUMAR SMARAK INTER COLLEGE located at TAMSA
MARG MEERANPUR AKBARPUR,DISTRICT -AMBEDKAR NAGAR,224122,AMBEDKAR
NAGAR,224122. subject to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions :-

I. This CCA DR ASHOK KUMAR SMARAK INTER COLLEGE granted for the period from 27/11/2025
to 31/03/2030 and valid for manufacturing of following products.

S  (Product Quantity Unit

No

1 |Education College Class 1to 12 Numbers/Day
from Class 1 to 12

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 'as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quﬁntity(KLD) Treatment facility | Discharge point

Domestic STP-20 KLD STP As Per Board
Norms

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

[n case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
ve intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(111) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

[ S.No. ] Parameter ] Standard

] S

5
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(iv) Sewage Treatment and Dispdsal - The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As Per Board Norms
2 BOD (mg/L) As Per Board Norms
3 TSS (mg/L) As Per Board Norms

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. | Stack no | Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day | Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

i 70 9 65 33 55 45 | 50 | 40

‘. Essential documents to be submitted by the Industry/Unit as Applicable :-

.1 Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or scwage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

- The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

i shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I'l. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
:oint or emission point

!2. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

This Consent to operate is being granted to M/s. DR ASHOK KUMAR SMARAK INTER COLLEGE,
TAMSA MARG MEERANPUR, AKBARPUR, DISTRICT -AMBEDKAR NAGAR for operate of the
school which is valid for Education College from Class 1 to 12 as CTO application

I Ensure that the school obtains No Objection Certificate from SGWA for ground water exploitation.
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2. Ensure that the school is run in such a manner that it does not have any adverse impact on the surrounding
environment, population and health of the people.

3. Ensure that no objection certificate is obtained from the authorized organization for fire safety and sent
within one month.

+. Compliance with the provisions mentioned in the Hazardous Waste Management Rules-2016 as amended
should be ensured.

5. As per the proposal, install rain water harvesting and ground water recharging in the school as per the
requirement.

6. College shall comply with various Waste Management Rules as notified by MoEf & CC i.e. Plastic Waste
Management Rules, 2016, Solid Waste Management Rules, 2016, E- waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016. Under E (P) Act, 1986.

7. College shall ensure adequate plantation and green belt within its premises. Green cover shall be 33
percent of total premises area in compliance of approved map from concerned Authority.

8. Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate measures for
control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75 dB(A) during day time and 70 dBA during night.

9. The College shall adhere to general standards terms and conditions of Water/Air Acts and compliance of
“nvironment standards as per Environment (protection) Act 1986., Municipal solid waste (Management &
rianding) rules 2016 and Construction & Demolition Management Rules 2016.

10. Tn case of violation of above mentioned conditions or any public complaint the CTO shall be withdrawn.

' 1. College has to operate in such a way that no pollution problem arises to common people & environment.
!7such complaint is verified and found true, verification of the complaint.

+2. The Board have right to modify any conditions as and when require in compliance of any change in
cnvironmental guidelines and Hon’ble courts orders passed from time to time.

13. College shall comply the provisions of Environment (Protection) Act 1986.

14. College shall submit tri-monthly compliance report of the conditions imposed in the CTO issued.

RAG H U Digitally signed

by RAGHUVIR
SINGH

Sﬁgﬁr 12:03:41 +05' Joﬁ

Copy to:

C.E.O. (C-6) U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow.
RAGHU et
VIRegior. P 6fficer
124
SINGH Tgeevosso
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] Uttar Pradesh Pollution Control Board
| A Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828.2720831, Fax:0522-2720764, Email: info@uppeb.in, Website: Wwww.uppch.com

Category : GREEN Application Id : 34534809

254978/UPPCB/Faizabad(UPPCBRO)/CTO/both/AMBEDKAR Date: 06/12/2025
NAGAR/2025

To,
M/s
DR A K PUBLIC SCHOOL

TAMSA MARG MEERANPUR AKBARPUR,DISTRICT ~AMBEDKAR
NAGAR,224122,AMBEDKAR NAGAR,224122

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hechy granted to DR A K PUBLIC SCHOOL located at TAMSA MARG MEERANPUR
AKBARPUR,DISTRICT -AMBEDKAR NAGAR,224122,AMBEDKAR NAGAR,224122. subject to
the provisions of the Water Act, Air Act and the orders that may be made further and subject to following

terms and conditions :- .
1. This CCA DR A K PUBLIC SCHOOL granted for the period from 27/11/2025 to 31/03/2030 and valid
for manufacturing of following products.

S |Product Quantity Unit

No

1 Education College Class 1 to 12 Numbers/Day
from Class 1 to 12

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic STP-40 KLD STP As Per Board
Norms

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(1i1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated cffluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. , Paramecter ] Standard j

C
L3
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH As Per Board Norms
2 BOD (mg/L) - As Per Board Norms
B TSS (mg/L) As Per Board Norms

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source -

Emmission Quality Standards

LS No. l Stack no ‘ Parameters Standards j
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(i1) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

T
@ndards for | Industrial |Commercial| Residential = Silence
Noise level in Area Area Area Zone

db(A) Leq

Day |Night| Day |Night| Day Night | Day | Night
Time | Time | Time | Time | Time | Time | Time Time

75 70 65 55 35 45 | 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable ;-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/T. rainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate, In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

[. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc, by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc, or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

This Consent to operate is being granted to M/s. DR A K PUBLIC SCHOOL, TAMSA MARG
MEERANPUR AKBARPUR,DISTRICT- AMBEDKAR NAGAR for operate of the school which is valid
for Education College from Class 1 to 12 as CTO application

1. Ensure that the school obtains No Objection Certificate from SGWA for ground water exploitation.
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e &
2. Ensure that the school is run in such a manner that it does not have any adverse impact on the surrounding
environment, population and health of the people.
3. Ensure that no objection certificate is obtained from the authorized organization for fire safety and sent
within one month.
4. Compliance with the provisions mentioned in the Hazardous Waste Management Rules-2016 as amended
should be ensured.
5. As per the proposal, install rain water harvesting and ground water recharging in the school as per the
requirement.
6. College shall comply with various Waste Management Rules as notified by MoEf & CC i.e. Plastic Waste
Management Rules, 2016, Solid Waste Management Rules, 2016, E- waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016. Under E (P) Act, 1986. :
7. College shall ensure adequate plantation and green belt within its premises. Green cover shall be 33
percent of total premises area in compliance of approved map from concerned Authority.
8. Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate measures for
control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75 dB(A) during day time and 70 dBA during night.
9. The College shall adhere to general standards terms and conditions of Water/Air Acts and compliance of
Environment standards as per Environment (protection) Act 1986., Municipal solid waste (Management &
Handing) rules 2016 and Construction & Demolition Management Rules 2016.
10. In case of violation of above mentioned conditions or any public complaint the CTO shall be withdrawn.

i 1. College has to operate in such a way that no pollution problem arises to common people & environment.
I¥ such complaint is verified and found true, verification of the complaint.

t2. The Board have right to modify any conditions as and when require in compliance of any change in
environmental guidelines and Hon’ble courts orders passed from time to time.

13. College shall comply the provisions of Environment (Protection) Act 1986.

14. College shall submit tri-monthly compliance report of the conditions imposed in the CTO issued.

RA G H U Digitally signed
RAGHUVIR
VIR shes

sIRfgnai

Copy to:

C.E.O. (C-6) U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow.
RAGHU Digitally signed

by RAGHUVIR

Vi chionaﬁ"‘iffﬁ er

ate: 2025.12.06

S I NG H 12:04:42 +05'30'
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